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{ strike oul whichever is not applicable)
(1) | am & candidate set up h,".E-'CP

--4{name of the political pany }/ am contesting as an

(7 Details of PAN and status of filing of Income lax retarn :
5L No. | Names Permanéent | The financial year for | Tosal income
Account Number | which the lasi shivwii [a Income
{PAN) Income-1ax retumn has | Tox Retumn ( in
A B been filed Rupess) |
[ Self RLTPKISBP| 2019-20 4,96, svo Wy
1 Spouse- ATVPD 4900¢ | 2019~ 30 4,30, 8 %0 0
3 Dependent |
§ Dependent 2
5 Dependent 3 .........
(3) The followlng case{s) is/ nre pending ngeinst ma in which cognizance has been taken by the copri:
;I;. Offence Description
(a) '.I_'!u._:hul!teftuu where the court has 1aken

cognizance, Sections of (he Act and description
of the offence for which cognizance taicen :

TI:} Name of the court, Case No. and Date of order
taking cognizance :

{c) | Details of Appeal (s}/ Application(s) for revision = ~tH
(if any) filed against the above order(s) :

— T S—

4, Cases in which | kave been convicted hyl:ﬂr’lnﬂlﬂalilrtlulreﬁ:rrli 1o in Form 26):

(2} details of cases, Sections. of the \
Act and deseription of the offence for
which convicted : |
[{6) | Name of the Court(s), Case No. and T =
Datefs) of orden(s) : !




Punishment imposed :
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($p That | give heven beluw the details of i.i¢ assets (movable wad Lamevabie ete.) ol myseli.

my ipoese and all dependents:

A. Denlls of movable ssscts ;

(Note:

l. Asseis in joint name indicaling the cxtent of joint ownership will also have 1o be given
1 In case of deposit/investment, the details including Serial Number, Amount, Dale of Deposil, U Scheme.

Name of Bank/ Institution and Branch are 10 be given
3. Value of Bonds/Share/Debentures as per the current market value in Stock Exchange In respect of listed

companics and as per books in case of non- histed companies should be given

4 . Dependent’, here means a person, substantially dependent on the income of the candidate.
5. Detsils ineluding amount is to be given scparately in respect of each investment)

R

8. | Descriptica Selr Spouse Dependent-1 | Dependent-2 | Dependent-3
No.
() | Cash inhand | 23 000 loseov
A — - SAT Srpkhbi | Ac-Teo e s )%
() | Dutails of Deposits in Bank 2RL A-cAp | SR
accoums (FDRs, Term Deposite | 2.001C8804§| A< vo
and all other types of Deposits | 28+ 19 203 | *033-4dieg3
including saving accounts), SRL NN - bLL
Deposits with Financial 115 B 84 SWy
Institutions, Non Banking RE-p8¢oi-
Financisl Companies and Sanin (arend
Cooperarive socheties and the Yy ;"Lr e td
amount in each such deposit | &
Dictails of investmend in Bonds, |5 ; Sured be
e Debentures/shares end units in ﬂmt@umﬁﬂh
companiesMutual Funds and |07 = | Pebe L
others and the amount. R$- I30p0m| 34 I
{iv) | Detsils of investment in NSS, SAT Life
Postal Savings, Insurance Policies | 04 NI
and invesiment in any Flnancial 5 Eabil
Instrument in Post affice or 4, W o)
Insurance Company and the
Emount
(v} | Personal loans/advance given 1o [ vy,
any person or amtity including i L
firm, Company, Trust etc. and
other receivables from deblors
and the amount. = e
(vi} | Motor Vehicles/ Alrcrafis/ Eh NE
Yachts/Ships (details of Make, 1;“?;‘*:*
Registration No. ete, Year of | 30T
Purchase and emount ) ﬂwﬂuh W >
(vii)] Jowelry, bullion and valuable Crold 150 S0
thing (give details of weight and | J-50ov D 2 16,00,
value) ' < :Mu; 3 R

[




slails of fmmovablc assely:
(Nete: ). Propertics in joint ownership Indicating the rxtent of joint ownership vill alse have 1o be indicated

ii] Mny cther assets such =s value of
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2 . Eschland or building or apariment should be mentioned sepurately in this formalL)

S ——

ﬁﬂ Description Self Spuouse | Dependent-1 | Depeadeni-2 {Dtpmln‘l-.l:
0 | Agricaltural Land Bt t
Location(s) 1+ Chetrg —
) :
:ﬂr:;.‘l'nu!mmmlin Ve =
Whether inherited property
( Yes or NO) ™A &
"Dhie of purchese in case of solf
| | acquired propeny NA )
[Cost of Land (in case of P
purchase)et the time of . —
purchise
Any [nvestment on the land by
way of dé NF) =
sonstruclion eto.
Approximate Current market 4 BSUPCD
walue = OB gTe
T S |
r 5) 2 NI NI
Area (Tota! memurement in
4. R.) = =
Whether inberited property
(Yes 6r NQ) T .
Date of purchase in case of self =
. ny =T
%nmd Al
puﬂmnm}-hﬂmnf Hre
Any Investment on the land by
'mﬂ: &
Y Approximate Current market e |
value v G
- T
g apartments Ch F
Locationts) 3 (g
s
’ﬁmmﬂm Jr;-m:!"'n
Mmigsurament in sq. fL) S';r




(6} 1give herein balow the details of llabilities dues to public financisl institations and government :-

"Whather Inberiied : 7 PRER (i TR R
' (Hes or NO) o T8 oy ‘
fh;:’dpmhulnmnrmr NA NI/ !
C 81 OF propenty (in cuse of RS = = 2 TR
pu':hla:]nllh:ﬁmenr ¥ NA- NZL- |
prrehase i
Aty Inveaiment an the R e
property by way of NLL NI L I
. construction etc.
_wumet:m markei LIS, 00D | Asrt
On) | Eadtal e 0l e P B BTYTTI 4 |
-Location(s) ) Mirsauy
ﬂzmj]_ 2\ Put~
%i. *F'-‘F‘E“‘m STOST fie NLL.
E. ﬁ Esaiﬁm
Emrﬂl- “fv::; kG
¢ of purchase incaseof seif | v/ Ar AL L
T T :
purchase) a the time of s o BEL S
Any Investment on the land by
ey e | NLL NLL
e
Approximate Current market ElR
valve Wkt
) anmt NEL NI L
(Vi) | Total of Currast Markei p—
Value of (T} to {v] sbove il iy

(Note: Plezse give separate detalis of vame of Bank , lnstitution, satity or individual and amonnt for each Hem)

Description

!l!.‘ Self Spouse(s) Dependenst-1 | Dependont-2 | Dependent-3
Loax ' .

® or dues to Baak/Financis) aﬁﬂdm Sl B Pun
H-ugﬂuinrl’l Wsayys | Pt € duebinn
Hﬂlt tt rﬂ' 1:‘: 'ECF‘\.IL %%Eﬂt ':I_'H‘l.
N ture of loan 55“ &{-ra & & 5—;
Lota or dues to any
Individuals’ Eatity other than
W'hmm NEL NIL
Amount cutsunding
Nature of loan




Ay other libility
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(i)

B s dopramis desiy

with government
ecoiamodation

Dues 1o departments dealing
with supply of waler

e — e —— = —

K R

Dues 1o departments dealing
with supply of electricity

Dues 16 departments dealing
with supply of
ttlephonesimobiles

I!;: 1o departments dealing
with government

s e o
lelicopters)

[ecome Tax Dies

!gl.l___llh'l‘nmu

Service Tax Dues

Musicipal /Property Tax Dues

Sales Tax Duss

Any other duts

Grand total of a1l Govi dues

{7) Details of profession or secupation:

L ASEERR e

(8) My cducational qualication is as under:

(Give details of highest School / University education with full form of the certificale/ diploma/ degree course)
(Name of the Seheol /College/ University and the year in which the course wes compleied. )

{9 ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1.] Name of the candidate

Sh./Smtlkum.

KRISFHNA RKuNaR

MMANTTD

candidate {otherwise write *Independent’)

1, | Full postal address ‘y*:ﬁ Ex ,hﬁleépm;,a.‘fra Taq
s X
Number and Name of the constituency and |20 , Jfmnew Legislative Aotumily
m = St fuen iy
of the Political party which set up the

Bhorati g Janty J%uf) -

LI

(s) Number of cases in which conviction order
passed (other than those referred to in Form 26)

P T MINE ©q




() Totl pumber of Pending cases where the

cour {s) have taken cognizancs NINE

A= e

3, | PAN of Yeu: For which last M:lﬂ;l'T Incame Shawn
Incume Tax Return filed

{a) Candidaie DTTMR TP | 301320 | II59%

111; : TV PL Yo 0 ]-3e N3 dTe

{c s ) TR

6. : Detsils of Assets and Lisbilities in rupees :

Description Self Spouse | Dependent-1] Dependent-1i | Dependent-ili

A, Moveable 13013399 | ondv

Asset (Total value) bAL-

B. [mmovahle

Assel

i) | Purchase Price and
Development Cost of
Immovable Property

(Toul Value)

i) | Approximate Current
Market Price of i e

Assel (Total Value)
Linbili

{i) Government

dues (Total)
(i) Loans from
Financial Institutions and
others (Total)

8. | Highest educational quelification:
edniewdathtn Tiwep fndun o 7 ’W
e 1 o L St g

(Give details of School / University education with full form of the cenificate/ diploms/ degree
course) (Name of the School /College! University and the year in which the course was completed.}
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VERIFICATION

L, the deponent, above named, do hereby verify and declare that the contents of this affidavit are true and correel 10 the
mmmuum belief, no pant of it is false and nothing material has been concaaled there from. | flrther
(=) there is no case of conviction or pending case against me other than those mentioned in items 3 and 4 above;

(b) L my spouse, or my dependents do not have any asset or ilabillty, other than those mentioned In ltems 5 and 6
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" Note: 1. AMdavit should be filed Tatest by 3,10 PV or e last date of filing nominatiors. 3

=2 Affidavit should be sworn before an Lsitli Commissioner or Mogistraie of the First Class ur betoie @ Notary
Public.

3. All columns should be filled up and 1o column 1o be left blank. If there is no information

any item, either “Nil" or “Not a,iplicable™, as the case may be, should be mentioned
4. The affidavit should be either typed or wniien legibly and neatty,

10 firvash respet ol



